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DR. THAMBl DURAI (Karur): Sir, 
because Mr. Vasant Sathe raiseJ 
something and you have given your 
ruling.......{Interruptions)

MR. SPEAKER: I have already 
given my ruling. Please take your 
seat...............

(Interruptions)
PROF. SAIF-UD-DIN SOZ: 1 am 

on a point of order. Sir. Since you 
have responded to Mr. Sathe’s inter-
vention, it becomes business of the 
House. Under rule 376, I am on a 
point of order......(Interruptions)

MR. SPEAKER: There is no point 
of order.

PROF. SAIF-UCKDIN SOZ: There 
is a point of order. Sir.

MR. SPEAKER: 1 have Jtlready 
given my ruling. You cannot chalk^nge 
the ruling given by the Chair...........

PROF. SAIF-UD-DIN SOZ: Why 
was 1 not called to move my amend-
ment, Sir? This is your paper...........
(Interruptions)

MR. SPEAKER: Please take your 
seat.......(Interruptioi^s)

PROF. SAIF-UD-DIN SOZ: This
is your paper, your document Is this 
the way to pass a Bill into a law? 
(Interruptions)

DR. THAMBl DURAI: I am on a 
point of order. Sir.......{Interruptions)

PROF. SAIF-UD-DiN SOZ: Sir.
point of order cannot be brushed 
aside like this.......(Interruptions)

DR. THAMBl DURAI: I am on a 
point of order. Sir.

MR. SPEAKER: Yes, what is your 
point of order?

DR. THAMBl DURAI: Sir. 1 had 
given my amendment to the Prasa^ 
Bharati Bill. I moved it but I was 
never heard...... .{Interrupticms)

MR. SPEAKER: Mr. Thambi
Durai, 1 have already given my ruling.

I am not permitting you to raise a 
point of order on the ruling of the 
Speaker. I have called Mr. Advani... 
(Interruptions)

MR. SPEAKER: They are trying 
to raise a point of order on my ruling. 
How can I permit it? Please take 
your seats.......(Interruptions)

MR. SPEAKER: Mr. Thambi 
Durai, I am not permitting you. Yes. 
Mr. Advani.

12.47 hrs.
RE. HIGH POWER COMMITTEE 
TO LOOK INTO THE GRIEVAN-

CES OF SERVICE DOCTORS
SHRI L. K. ADVANI (New Delhi): 

Sir, I raise to plead the case of Service 
Doctors in the country. There is an 
organisation by name Joint Action 
Council of Service Doctors Organisa-
tion, which represents about ten thou-
sand doctors in the country and which 
has been campaigning for better ser-
vice conditions for them for the last 
over three years. In 1987, there was 
a package of benefits announced for 
them by the then Government, by the 
then Health Minister. Subsequently, 
in 198^, there was another memoran-
dum of settlement between this JACSD 
organisation and the Government. Un-
fortunately, during the last three years, 
there has been a rapid change of 
Health Ministers. There have been six 
Health Ministers in three years. As far 
as I recall, in 1988 we had Saroj Kha- 
parde. Subsequently we had some 
Motilal Vora.......(Interruptions)

AN HON. MEMBER: Etc. etc.
SHRI L. K. ADVANT: Etc. etc. 

This year also, after the coming in 
of this Government, we had Mr. Rout- 
ray and now Mr. Rasheed Masood.
The result is that essentially.......
(Interruptions) Anyway, there have 
been six Ministers in three years. 
The result is that these agree-
ments have been interpreted very ar-
bitrarily by the bureaucrats there and 
so there is a continuing grievance. In 
fact, some of the doctors who met 
me said that the Cabinet directions
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have been violated. They have been 
disregarded. I am not in a position to 
know what the Cabinet decided or 
what directives it gave, but I do 
think that this is a matter in which 
the Minister should personally take 
interest and see to it that their grie-
vances are redressed at the earliest. 
Tliey have been campaigning for this 
for a Jong time and I would be very 
grateful to the Minister if he can see 
that justice is done in their case.

THE MINISTER OF STATE IK 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): Sir, hon.
'̂ hri Advani has rightly said that an 
agreement was made between the 
Ministry and the doctors. But my hoji. 
colleagues in the opposition have not 
tried to find a solution. There was a 
proposal to form a high-powered com-
mittee but even that they could not 
do. Now I have set up the committee.

This committee has been set up 
according to certification by doctors. 
On some poi’̂ ŝ there is difference of 
opinion regarding representation of 
doctors. I have written to the hon. 
Prime Minister to constitute a commit-
tee comprising of three secretaries of 
different departments to interpret the 
paints. As soon as the interpretation 
is received it will be implemented. I 
support the justifiable demands of the 
doctors whom I have personally met 
five times. I shall try to solve their 
problems.

SHRI HARISH RAWAT (Almora). 
Sir, due to politics in the Indian 
Olympic Association the state of 
Indian sports is deteriorating day by 
day. As Shri Vijay Kumar Malholra 
is also a part and parcel of this acti-
vity in the country, I request him.......
{Interruptions)....... Sir, I am hoping
that at least in the matter of sports, 
the ruling party will not look at things 
from the political angle. Due to politics 
in the Indian Olympic Association our 
sportsmen and sportswomen are getting 
demoralised. This has adversely affec-
ted the country’s performance in the 
field of sports and also tarnished the 
image of the Indian Ol5anpic Asso-
ciation among Olympic Associations

of other countries. Most affected are 
the sportsmen preparing for the forth-
coming Asian Games. So pathetic is 
ihetr condition that even the catering 
arrangements for the players is of a 
very low standard. All this has appea-
red in the newspapers. The players 
are complaining about it. I request 
the Government to take steps to solve 
t‘"e crisis in the Indian Olympic Asso-
ciation and ensure that the country 
does not put up a dismal performance 
in the field of sports.

PROF. VIJAY KUMAR MALHO- 
TRA (Delhi Sadar): Sir, I would like 
to say something about the lathi- 
charge on some Delhi students yester-
day. Recently there have been a num-
ber of instances of police entering 
college campuses in Delhi and resort-
ing to lathi-charge and tear-gas on stu-
dents There is no reason why the 
police should enter colleges and hos-
tels. The principal of Deshbandhu 
College was beaten inside his college 
but the case registered against him 
made him out to be the guilty j^r- 
son, as if he had attacked the police. 
Ye'iterday the hon. Prime Minister too 
mentioned this case and said that he 
is prepared to talk to the students. I 
think merely being prepared to hold 
a dialogue with students is not 
enough. He should, in fact, take the 
initiative and call the students for 
talks so as to restore normalcy on the 
campus. There is no need for repres-
sion of students. {Jnterruptions)

SHRI TEJ NARAYAN SINGH 
(Buxar): Sir, Bhojpur district in Bihar 
is experiencing drought conditions. The 
Sone Canal which was made by the 
British has become unusable now. 
Crops of the farmers are drying up. 
T request the Government to supply 
electricity to Bhojpur district so that 
local farmers can avail of irrigation 
facilities. The Sone Canal should be 
repaired. Otherwise the farmers of 
Bhoipur district will not be able to 
produce foodgrain. I request the cen-
tral Government to supply electricity 
for irrigation in Bhoipur district and 
also repair the Sone Canal. (Jrvterrup- 
tims)
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SHRi MADAN LAL KHURANA: 
Sir, I want your ruling regarding my 
privilege notice against Shri P. J. 
iCurien. (Interruptions)

MR. SPEAKER: Please sit down 
1 am not permitting you. The matter 
's still under consideration.

SHRI MADAN LAL KHURANA: 
Sir, it is something unprecedented, a 
question of insult of the House. 
{Interruptions)

SHRI HARISH RAWAT: On a
point of order. Sir, Shri Khunina 
can give a notice under Rule 222, ask 
about it but not discuss it here with-
out your permission. This should be 
condemned.

A labojr officcr has been working 
there for the past 6-7 years. He is 
involved in some corruptioa and pre-
liminary charges have been proved 
against him for a CB.L inquiry. Char-
ges have been proved on 2-3 counts. 
1 have written to the Government that 
in view of the preliminary charges 
proved against him and holding of a 
CB.L inquiry the concerned officer 
must be suspended. After that he 
should be charge-sheeted. An inquiry 
cannot be held against him while he 
continues in service. (Interruptions)

I request the Government to sus-
pend him first then charge-sheet him 
and only after that should an inquiry 
be held -against him. Thank you. 
{Interruptions)

MR. SPEAKER: I have not per- 
riiitted him. Please sit down.

PROF. YADU NATH PANDEY 
(Hazaribagh): Sir, Hazaribagh region 
is replete with natural resources. The 
local people are well educated with
B.A. and M.A, degrees but that region 
does not have railway facility. Even 
43 years after Independence that re-
gion does not have a rail link. Each 
person who assumed the office of 
Prime Minister has assured that Haza-
ribagh would be provided a rail link 
but nothing has been done after the 
survey stage. 294 kilometres of railway 
line has to be laid. I agree that it can-
not be done at one go but let it be done 
in parts. First Hazaribagh may be 
linked with Koderma and then with 
Ramgarh.

Sir, absence of a rail link has crea-
ted discontentment among the local 
population forcing them to agitate on 
the roads. So I request the Govern-
ment to take immediate steps in this 
direction.

SHRI MOHANBHAI SANJIBHAI 
DELKAR (Dadra and Nagar Haveli): 
Sir, locally recruited officers in Dadra 
and Nagar Haveli are not transferred.

13.00 hr&

SHRI DAU DAYAL JOSHI 
(Kota): Mr. Speaker, Sir, Rajasthan
is the most backward state in eve^ 
respect. A number of rivers flow in 
Rajasthan. Other states get share in 
water and power generated from rivers 
which flow from their states but this is 
not a case with Rajasthan where a 
number of iner-stite rivers flow. On 
June 27, 1984 an agreement was sign-
ed by the Government of Himachal 
Pradesh with a Power Puiject Board, 
to set up a power project in Chhol 
area in Himachal Pradesh in which 
Rajasthan and Himachal Pradesh were 
to have fifty-fifty share. Unfortunately 
during the rule of Congress Party... 
the Chief Minister of Rajasthan wast-
ed time on futile correspondence with 
the then Chief Minister of Himachal 
Pradesh, requesting him again and 
again to pay the amount of the share 
of the State. But he did not pay any 
heed to it and thus overlooked the inte-
rests of the State. In 1987 the then Con-
gress Government implemented the 
Chhol Project on their own, and now 
it is nearing completion. Rajasthan is 
a desert and drought prone area. 
Therefore, through this House. I 
would urge upon the Government to 
give share of Rajasthan in power tp 
be generated from this project as per
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th© policy of the Govemmcnt of India. 
Fifty per cent power should be given 
to Rajasthan from Himachal Piadesh

SHRI YUVRAJ (Katihar): Mr.
Speaker. Sir, jute is the cash crop of 
Bihar and Katihar Jute Mill is one of 
the main jute factories. A large 
amount of money has been advanced 
to it as loans by the Industrial Deve-
lopment Bank of India, the Central 
Bank of India. The Financial Corpora-
tion of India (IFC) and the State Fin-
ancial Corporation. Inspite of it. this 
factory has been lying closed for the 
last three years due to the shortage of 
jute and thus production has come to 
a standstill, ^ t  of 1400 employees 
for the Jute Mill, some of them viz. 
Shri Gopinath Mishra, Shri Musafir 
Shah, Shri Ram Pratimali, Shri Gafoor 
Sahib, Shri Rasheed etc. died of starva-
tion as also 41 other labourers died of 
starvation. The dependents of these 
labourers and members of other 32 
families are also facing starvation.
I submitted petition in this regard to 
the Hon. Ptime Minister, the Mini-
ster of Finance, the Minister of labour 
and the Minister of Textiles on theii 
behalf and 52 members of the House 
made a written request under their 
signatures to the Government to take 
over the Mill. But the Government 
paid no heed to it. I am so much 
moved of the starvation deaths of the 
employees of Katihar Jute Mill and 
the situation prevailing there that 1 
am forced to resort to satyagrah in 
support of their demands. I would 
like to submit to the hon. Members of 
the House that it is the only jute mill 
run by the Bihar State Industrial De-
velopment Corporation. Modem ma-
chineries have been installed in the 
mill and aibout 1400 labourers are 
employed in it and sum amounting to 
Rs. 4.50 crorc of their salary and 
Bonus ete. is outstanding against the 
mill.

The Bihar State Industrial Develop-
ment Corporation did not pay the 
araotmt outstanding and nor bothered 
about the against the running of the 
miU. This is the only modernised 
mill in Nordi Bihar, whereas the other

23-5 LSS/W/91

one is that of the Government <rf Iiklia 
which is functioning well. Throuj^ 
yoi!. I would like to submit that- if 
starvation deaths go on taking j^ c e  
like this and the Govemm<»t con-
tinues to be unmoved, the situation 
may become explosive...(//Msrru;^ 
tions)...

SHRI RAM KRISHAN YADAV
(Azamgarh): Azamgarh is a neigh-
bouring district of Faizabad in which 
Ayodhya is situated where some peo-
ple uie making preparations to lit 
‘Ram Jyoti’ since 1st Septemiber. I 
am not opposed to it. it is their busi-
ness they are free to do it. but Ram 
Jyoti was scheduled to be lit on Sep-
tember 19 and the Government of 
Uttar Pradesh had made preparationi 
accordingly to maintain law and oider. 
But instead of 19th September, they lit 
the Ram Jyoti on 1st September. This 
Ram jyoti is being taken to Mathura, 
•Allahabad. Lucknow. Gorakhpur and 
the Government is not p re^red  to 
(leal with the situation arising out o( 
it. Beca iss the arrangements were 
made as per the scheduled programme 
v)f September 19. Therefore, my sob* 
mission to the hon. Minister of Home 
^% irs is that the Government should 
tnke appropriate action to deal with 
t>'e communal situation which is going 
from bad to worse due to litting <n 
the Ram Jyoti and raising of com-
munal slogans, otherwise communal 
tension will arise at places like Gotto- 
khnur, Azamgarh, Banaras, Jhansi 
Faizabad, Lucknow etc. and even the 
Central Government would not be able 
to control the situation once it goes 
out of control. Therefore I would 
like fo submit that action should be 
t iken to control the situation so that 
communal tension does not build up 
there.

PROF. YADUNATH PANDEY 
(Ha^aribagh); Ram Jyoti is not CSitt- 
ing communal tension. Lord Rana 
was symbol of humanity and not of 
communalism. The sun may s b ^  Its 
heat, the moon its coolness, and so 
may is the Ganga m e r^  into fee 
Himalayas, but no power on ea!«ft e ta  
prevent us from building the at
Ram Janambhoomi.
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MR. SPEAKER: Please sit dawn.

[English]

SHRI V. KRISHNA RAO (Chik 
ballapur): Mr. Speaker, Sir, I am
happy that you are kind to give me 
this opportunity to speak a ^ u t  tbe 
drought situation in Karnataka.

In about 50 taluqs in Karnataka, 
there is no rainfall for the past two 
months. The water level has gone 
down. Even there is scarcity for 
drinking water also, dnferrupth ns)

About 50 per cent of the sowings 
have not been completed. The crops 
are almost withering away. There is 
no work for the agricultural labourers 
also. I request and urge upon the 
Government to send a study team 
urgently and sanction the amount for 
relief works immediately. Otherwise 
there is the danger of cattle as well as 
human beings dying because of starva-
tion, if the Government is not taking 
very urgent measures to send the stud} 
team.

I request the Government to sanc-
tion at least Rs. 50 crores immediately 
so that urgent relief works can be 
taken up. I urge upon the Govern-
ment to send a study team from the 
Centre immediately.

[Translation]

SHRI GUMAN MAL LODHA 
(Pali): Mr. Speaker, Sir. through
you, I would like to draw the atten-
tion of the House to the problems of 
West Rajasthan. Pali, Jodhpur, 
Nagaur and Barmer districts in West 
Rajasthan are totally desert areas. 
There is acute shortage of water and 
power there. A number of proposals 
such a£ Ganga Project, Yamuna Pro-
ject etc. for the development of that 
region have been submitted. I would 
like to submit that on the pattern of 

a>geparate Development Board set up

under article 371 of the constitution 
lor regions like Vidarbha, Marathwada 
md Kutchh, a Desert Area Develop-
ment Board may set up for develop-
ment of these areas. Mr. Speaker, Sir, 
I would also like to submit that un-
less a Desert Area Development Board 
is set up, development cannot take 
placc there. This desert land has been 
lacing acute shortage of water, power, 
irrigation facilities and means of trans-
port for a long time. People in that 
region had been exploited in three 
wavs. First they were exploited by 
the British rulers, then by the princely 
iiiler> and then the landlords domina-
ted over them. Therefore, the poor 
people there are extremely oppressed.

MR. SPEAKER: Lodhaji, please
be brief.

SHRI GUMAN MAL LODHA: 
That is why I submit that a Desert 
Area Development Board be set up 
there under article 371 of the consti-
tution. Mr. Speaker, Sir, before T 
conclude, 1 would like to make yet 
another submission, vSince today is the 
last day for you, us as well as of the 
session.

MR. SPEAKER: Last day! may
you live long.

SHRI GUMAN MAL LODHA: 
The desert area in Rajasthan... 
fuptions)... I submit... on October 
30, to construct Rama Mandir...(/fi/er-
r^ipii(ms).......

MR. SPEAKER: Please sit down. 
Kalkaji, you also please sit down. 
Lodhaji, you take a lot of time. You 
should have concluded in one minute 
or so. Please conclude it quickly.

SHRI GUMAN MAL LODHA: I 
vA)uld like to urge upon only one thing 
before I conclude. The hon. Member 
submitted. ...{Interruptions)

MR. SPEAKER: No. no. please
sit down. Mr. Kurien.

{Interruptions)
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MR. SPEAKER: 
sit down.

SHRI GUMAN 
Just as.......

Lodhaji, please

MAL LODHA:

MR. SPEAKER: You are raising
question after question. Please sit 
down. Yes, Mr. Kurien.

{Interruption:^)

MR. SPEAKER: Subhashiniji.

SHRIMATI SUBHASHINI ALI 
(Kanpur): Mr. Speaker, Sir, T would
like.......(hUerruptioas)

\Englis}{\

SHRI G. M. BANATWALLA 
(Ponnani): You adjourn for lunch.
Today is Friday. Allow us to go for 
prayers We will come back. You 
allow the lunch break, and take up the 
maltens atterwards.

MR SPEAKER: 1 must respect
the feelings of our friends. I adjourn 
the Ho'ise and the House will resume 
at 14.15 lirs.

13.14 hrs.

The I.ok Sabha then adjourned for 
l.unch till fifteen minutes past 

Fourteen of the Clock.

DR. S. P. YADAV: Mr. Speakar, 
Sir. the incident that took place in the 
House yesterday attracts breach erf 
privilege of the House. I would like 
to submit something in that connec-
tion. Please give me time. {Interrupt 
tions)

MR. SPEAKER: 
ed.

Pleas® be seat-

(Imerruptions)

SHRI MADAN 1 AL KHURANA 
(South Delhi): Sir, what happened to 
tlie Privilege Motion, I gave under 
Rule 222?

Unterruptioas)

MR. .SPEAKER: Please take your 
seat, Khuianaji. I have only allowed 
Shri Ram Naik to speak. All others 
should take their seats.

[hUerruptions)

SHRI RAM NAIK (North Bom- 
hiy): Mr. Speaker, Sir. it is known
lo you and other hon. Members of 
rhis House, who wear Khadi, that a 
lebiite of 15 per cent is given on khadi 
in the market.

MR. SPEAKER: Ram Naikji.
pleiise be brief, so that others also 
may get time to speak.

I'he Lok Sabha re-assembled after 
l.unch at 19 minutes past Four

teen of the Clock.

I MR. SPEAKER in the Chair]

[Translattonl

DR. S. P. YADAV (Sambhal): Mr. 
Speaker, Sir. I have given a notice of 
Privilege under rule 222.

MR. SPEAKER: Yes, but I have 
not permitted you.

SHRI RAM N>»IK: All right.
Mr. Speaker. Sir, every year, a rebate 
of additional 10 per cent is given on 
the occasion of Gandhi Jayanti, thus 
the foial rebate :>."'ounts to 25 percent. 
Earlier this 10 per cent rebate on the 
occasion of Gandhi Jayanti was given 
for 4 months, but now. the Govern-
ment has reduced this rebate of 10 
per cent to 5 per cent and has also 
decreased the rebate period from 120 
days to 90 days. This will decrease 
the consumption of khadi. Earlier, 
when 25 per cent rebate was given. 85 
per cent of the khadi buyers used to 
buy khadi during these four months.
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MBL. SPEAKER: Ram Naikji.
iidMit 4o  you wuit?

SHRI RAM NAIK: Mr. Speaker.
1 waQt fhat the same rebate of 25 

per cent should be continued and the 
r t ^ t e  period should also be restored 
to 120 days instead of 90 days. This 
wiD provide employment to the rural 
khadi weavers and they may not 
suffer any loss also. The Government 
should make a statement in this regard 
and should change its policy.

SHRIMATI SUBHASHINI ALI: 
Mr. Speaker, Sir. in my constituency 
Kanpur, the houses of the poor are 
being demolished with buldozers in 
the name of beautification. The Cen-
tral Government also supports it and 
the Defence Dqwrtment is doing it 
on a warfotting. In this monsoon, the 
hutlpents are being destroyed with 
buldozers. I would like to urge upon 
the Government that it should imme-
diately intervene in the matter and 
atop this buldozing as the Supreme 
Court has also given a ruling several 
tinaes that such a compaign should not 
be undertaken at least during the 
monsoon. To destroy the houses of 
the people and to render them home-
less an this way is against humanity.

[Enffiish\

SHRI INDBR JIT (Darjeeling): 
Mr. Speaker. Sir, the press reports of 
the last few days in regard to the situa-
tion in Kuwait are rather disturbmg. 
We have a report in the Economic 
Times of ywterday which says that 
the Indians in Kuwait are now being 
viewed as traitors. It is being said 
that .the tqidiaas ar« more sympathetic 
to Piesideiat 4(addam Hussain than to 
the Goontry in which they work. It is 
also being said that the Indian eva- 
cqcAS from Kuwait who are arrivmg 
hete from the gulf area, so many of 
thetp w«ie being harassed into fleeing 
the ooufitty by angry Kuwaitis who 
regvd the Indians as blacklegs in 
their struggle against Iraqi occupatioa 
forces. {IrtteiTuptiofif

[Tnmsbttion]

MR. SPEAKER: Inder Jit Ji, you 
can speak extempore also. Why do 
you read from the newspapers?

SHRI INDER JIT : I was merely 
quoting the newspaper report which 
has prompted me to take up the mat* 
ter. Likewise, yesterday’s ‘The Hindu’ 
also came out that our ships are un-
able to go to Kuwait now. Our 
Foreign Minister had gone to Iraq. He 
had gone to Baghdad and he also met 
the Foreign Minister. I  would like 
to know from the Foreign Minister 
tiie situation as it prevails today be- 
c iuse the House is going to adjourn 
today and before the House adjourns. 
I \vo;. d like him to make a statement. 
Particularly in the statement which he 
is making. I would like him to enlig^- 
tsn us about this because it is ratiier 
■•trange that while we have gone all 
out to understand the position of 
Saddsm Hussain and his difSculties 
and being constructive and under-
standing. I don’t think we are getting 
the kind of response v4iich we should 
fiet from him. Our ships are not al-
lawed to go there, our planes, even 
our Air Force planes are not allowed 
let fly. So, I would like all these issueii 
to be clarified by him today.

[Translation]

PROF. VIJAY KUMAR MAL- 
}IOTRA): Mr. Speaker. Sir, the
isjue he has raised...

MR. SPEAKER: Shri Gujral is 
poing to say something today.

PROF. VIJAY KUMAR MAL- 
H OTRA: Two things are vMy
'.erious.

MR. SPEAKER: This is.a  foneral
question.

[E n g im

PROF. P. J. KURIEN (Maveli- 
kara): This is what I  wanted to
raise. Twenty thousand peofrie ate
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stranded in Amman. They are «taxv- 
ing. The Government should do 
something.

SHRI SAIFUDDIN CriOUD- 
HURY (Katwa): I am raising a mat-
ter about which you are also very 
much concerned and the Members 
from Orissa will also be concerned.

MR. SPEAKER: After hearing
you the entire House will be con-
cerned. 1 am already concerned.

SHRI SAIFUDDIN CHOUD- 
H U RY : In Kalahandi. Koraput.
Bolangir, Dhenkanal, Phoolbani and 
Sundergarh districts of Orissa, precious 
.stones are found in abundance. The 
estimated value of the reserve varies 
from Rs. 20000 to 40000 crores. The 
Government has no control over these 
preciou.s stones. What kind of stones 
are found, you will be surprised to 
know. Diamond. Tooaz, Emerald. 
Sapphire. Alexandrite. Ruby and Cat’s 
Eye are found. An international rac-
ket is operating. Years ago a renow-
ned geologist Mr. Vishwanath gave a 
report to the Orissa Government. 
That was smuggled out and they took 
satellite pictures of that report. They 
analysed it and through their racket 
they are taking it outside the country. 
The private traders are plundering 
these stones. I want to know—the 
Steel and Mines Minister is here— în 
this time of crisis in balance of pay-
ment and resource crunch, how can 
we allow this to he r'underei. There 
is no polfce, nothing. One Gemco, a 
Joint Sector company has been esta-
blished and racketeers have found a 
place in that. I draw the attention of 
the Steel and Mines Minister to please 
resipond here on this very urgent mat-
ter.

THE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSWAMI): I don’t have the speci-
fic location; but I had an occasion to 
answer a question. We are taking 
care (rf it. As the hon. member has 
raised this matter, I will particularly 
take of this matter.

SHRI SAIFUDDIN € 0 0 1 ^  
H U RY : In the Hindi n e w ^ p s r  
Hindustan, one joumalist 
Sharma has written four articles— 
19th. 20th. 21st and 22nd A tw ut. 
must have a look into i t

SHRI DINESH GOSWAMI: M  
the hon. Member has raised k , I  
take care of it and see.......

SHRI SONTOSH MOHAN DEV 
(Tripura West): You take a  Parl|a>
mental y delegation thwe and let us
verify it.

SHRI DINESH GOSWAMI; With 
the Parliamentary delegation UieM 
whether the precious stcmes will be 
safe is a matter which I must verify
first!

[Translation]

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker. Sir, 1
would like to know that as today is 
friday. Private Membess BugincM will 
he taken up at 3 O ' clock accoedlng 
to the agenda. Whether any plaiuiii||| 
has again been made about the 
Statehood Bill.

MR. SPEAKER: Now everytbiog
i.s going on ail right. Please take your
seat.

[English]

SHRI MANORANJAN BHA- 
KATA (Andaman & Niqobar Islands): 
Rei'arding the Delhi Statehood Wll f
Tr"ycil some amendments.

[Trdm^ationl

MR. SPEAKER: I have not al-
lowed to raise any f x ^ t  of oiiiiar. 
There is no point of order. PJeue 
take your seat.

[Ertglish]

SHRIMATI €E E T A  MUUSBR- 
JBE (Panskura^: Tlie poiot t te t  (
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want to raise ■will be of everybody’s 
concern, it is a national concern. 
Therefore I beg the indulgence of all 
the Members. We are in the midst of 
a terrific petroleum crisis. It is known 
all over the country. Therefore I 
have already attracted the attention of 
the Petroleum Minister about the way 
to find petroleum in West Bengal. 
The way in which the ONGC is drill-
ing actually, it will never be able to 
pve oil to West Bengal. But there is 
a method by which it can be done. I 
will not take much time of the House 
because 1 have already given the en-
tire proposal to the Minister for Pet-
roleum. If ONGC goes deep down. 
They will find oil. West Bengal is 
floating in oil. This is true. But, they 
are not going deep down, as it is ne-
cessary: and whatever has to be done, 
is not being done. Therefore, through 
you. Sir, 1 want to draw the attention 
of Ac House.

ilmerruptiotv^)
SHRI SONTOSH MOHAN DEV 

Sir, Mr. Chitta Basu and myself gave 
notices about this. This is not only 
in West Bengal. Whatever she pays 
about West Bengal, is. perfectly n^’ht 
This is also there in Tripura. Barak 
Valley of Assam and in Orissa. Ins-
tead of exploring oil. ONGC is taking 
out all the drilling machines from 
West Bengal, Tripura and other areas. 
They should concentrate on explora-
tion of oil honestly. Opportunities 
are there and they should not curtail 
the exploration programme. This is 
my appeal. {Interruptions)

SHRI BALGOPAL MISHRA 
(Bolangir): Sir. I will supplement
Mr. Choudhury. Precious stones have 
been found in Western Orissa parti-
cularly in Sambalpur, Bolangir, K ah- 
handi and Phulbani for the last ten 
years.

MR. SPEAKER: Hon. Members
know that you hail from Bolangir.

SHRI BALGOPAL MISHRA: 
Uitfortttnately, the Gem Corporation, 

up by the Oovei^nent 6l Orissa

by the previous rq jm e, has taken two 
FERA violators in the Board of Dire- 
ctors of the Company. The law and 
order has also become a major pro-
blem there. Police is also a party in 
the smuggling. So. I will request the 
Minister, through you. Sir. to evolve 
something in the Panna Diamond 
Mine Pattern so that actual benefit 
goes to the local poor people of those 
regions. As you know, those regions 
are suffering from chronic drought 
since the last 25 years. Even girls 
have been sold in Kalahandi and 
Bolangir for Rs. 20 or for Rs. 30. It 
has 'n tlio newspapers It has
become an issue also. Unfortunately 
nobodv is taking any action. Just 
like ‘water, water everywhere and but 
not a drop to drink,’ with full abund-
ance all around, we are starving. So, 
the Minister should take notice of this 
and do something.

f 7 rcaiilation]

'^HRl RAIENDHA AOM HOTRI
.idiisi): Mr. Speaker, Sii, Jhansi

I- a liistoiic city which rchlei. to the 
ai.:nu'ry of IVJaharani Lavniibai It
IS a heritage of Indian masses and 
they worship hci with fall devotion. 
'̂ 11 ilie historic plaoes ielated to 
Vlaharani Laxmibai were earlier 
>jove‘ncd by the cantonment Adminis- 
trat'on But later, the Aa'heological 
Department of India took over the 
placcs assuring the Indian people that 
it will lestore the glory of the places.
1 housands of tourists come to see the 
Fort and Palace of Jhansi. Sir, 
through you. I would like to bring it 
under the notice of all the Members 
tha< no rqjair has been carried out on 
the Fort and the Palace for years. 
They are in a very bad condition. No 
attention is being paid towards their 
maintenance. There is widespread 
<csentment among the people of 
lhansi regarding this isstie. I would 
tike to draw the attention of the hon. 
Minister of Human Resource Deve-
lopment dirough you that before 
taking over the places by. Archeolop- 
cal Etepartment. there was an agree-
ment made between the Archeological 
Department and the Cantonment
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Boaix] that the Department would 
take care of maintenance and 
beautification of the places, but noth-
ing has been done in this regard.

[English]

SHRI LOKANATH CHOUDHU- 
RY (Jagatsinghpur); Sir, in Orissa.
16 lakh cooperative loanees are there. 
Out of them, only 2 lakh are getting 
the benefit. Because of the condi-
tions attached to the loan waiving 
scheme, 14 lakh people will not get 
that b«iefit. Virtually, 10 to 20 per 
cent of the total loanees in Orissa are 
only benefited by the loan-waiving 
scheme.

Througli you, I will leqiiest the 
Government to immediately talk to 
Orissa Government and solve the diffi-
culties that are due to the conditions 
so that all the loanees gel the benefit.

This has now resulted into a crisis 
for the cultivators not getting a fresh 
loan for cultivation. As a lesult, 
agricultural operations have been 
hampered. it is a very crucial
problem which needs immediate 
attention of the Central Government.

[Tramlation]

SHRI SANTOSH KUMAR GAN- 
GWAR (Bareilly): Sir, the Awadh
Assam Express train runs between 
Lucknow and Delhi but it does not 
stop at Rampur Junction. Passen-
gers from Bareilly daily board this 
train for Delhi ......

MR. SPEAKER: What do you
exactly want to say?

SHRI SANTOSH KUMAR GAN- 
GWAR: This train is generally
stopped at Rampur Junction by pul-
ling the alarm cham due to whidi 
the train gets delayed for an hour. 
My submission is that a stoppage of 
the train be provided at the said 
sution at least for two minutes. 
Thousands of daily passengers tiavel- 
ling on  that route will be benefited 
'from *.

SHRI KALKA DAS (Karol BagH): 
Mr. Spwker, Sir, the employees of 
the A ^cu ltu re  Research Council of 
Pusa Institute located at Karol B a|^ 
jn Delhi and which comes umler ^  
Ministry of Agriculture have been on 
strike for the last two months m sup-
port of (heir justified demands ...{In
terruptions)...

MR. SPEAKER: Is he aot a
Member of your party?

SHRI KALKA DAS: They are
on strike for the last two months in 
support of their demand of equal pay 
foi equal work in the same depart-
ment, but the high officials do not 
want to talk with them. Once. 1 
took their delegation' to the Minister 
of State for Agriculture and submit-
ted a memorandum in this regard. 
He gave me an assurance that lie 
would initiate dialogue with the strik-
ing employees and consider then: jus-
tified demands sympathetically. He 
has also promised to remove disparity 
in the wages and ensure equal pay for 
equal work in the same department, 
but it is a matter of regret that twenty 
days have passed since then but nei-
ther the hon. Minister nor any of the 
high officials have talked to them. It 
.'cems that they want to prolong-'Aie 
strike, so as to demoralise diem. 
Through you. T request the Govern-
ment to initiate d ia lo ^e  with them 
and accede to their justified demands.

[En^iskJ

SHRI H. K. L. BHAGAT (East 
Delhi): Sir, the hon. Prime Minis*
ter, during the course of his ^ e e d i 
yesterday, said that the Goveniment 
was prepared for talking to flie 
students. This point was raised by 
some of the other Members of f te  
BJP today morning. I would say 
that the situation cannot be dealt wifli 
by the wav the forces are being used 
reportediv at the instance of the poli-
tical leadership at the Centre. I t 
was said in the newspapers that 
police was dealing things in a ihotp 
lenient manner. But the ^U ttcal 
leadership*—-it wa* reported in 1lu»
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[S t  R  K. L. Bbagat]
Press” hfd  asked them lo deal more 
finalyi The way the foice is ^ in g  
used will not give any solution, l l te  
Honi» Minister is here. I would appeal 
to him that he should start the prtK.ess 
of negotiations with the students im-
mediately so that normalcy can be res-
tored.......QnterruplionsY.. Let the
Home Minister say what he wants to 
say. (Interruptiom)

[Tramiation]

MR. SPEAKER; 
do you want to say?

Shri Soz what

■ Untmuptions)...

^ F .  SAIF-UD-DIN SOZ (Bara- 
Qiub>: Mr. Speaker. Sir, you have
given a ruling that I shall speak for 
btfo niautes and % ri Khurana would 
afeo speak for two m ’nutes. 1 would 
request' Shri Khurana not to cieate 
uj»roai’ because it has been reported
io Sunday” and “Mid Day” that Ad- 
vaniji is changing his seat bccause of 
aoi&e. This is my request and you 
are the judge. ...(Jnterritpliom) . . . .

.......Sin you are the custodian of the
House. You are the custodian of 
tl)» Members’ privilege...(/fiferrup-
tkms)....... Sir. my privilege has been
impaifed...(//fffrru/>riotty)...You give 
me oiriy two minutes. .. ilntermp- 
tioas) ...

MR. SPEAKER: Prof. Soz. you
cannot put words in his mouth.

PROF. SAIP-UD-DIN SOZ: Sir.
Ijndly take this matter to the Privile- 
m  H« is our brother.
Bfkt let the Privileges Committee de- 
ddfc Sii*.......{Trtterru0onsy.......

\; r r a m k iiio n ]

MR. SPEAKER: The qucsUon

PROF. SAlF-UD-DlN SOZ: Khu-
rana Saheb has contirmed it ...(Inter' 
rupiiom).......

WiR. SPEAKER: Khurtna Saheb
has ccn'irmed that ho did not say 
anything ilerogatory lo you. He say* 
that

...Qaterruptioas)...

PROF. SAIF-UD-DIN SOZ: He
has tlie cassctte. He must show it to 
the Committee. Sometimes he called 
me a terrorist and sometimes an abetr 
tor of terrorists.. Qntcrruptions}...

[Translation]

He has a cassetio of Bonazir Bhutto ... 
{Interruptions)

V-ft. SPEAKER : He has denied
what you have pul to his mouth. 
You are putting woids to his mouth.

...{Inierrupthns)...

PROF. SAIF-UD-DIN SOZ: In
that cassette derogatory remarks have 
been n.ade against Shri Jagmohan. ... 
{Interruptions).. Sometimes, he call- 
eJ me a terrorist and some time an 
abettor or terrorists. ...{Intermp- 
tionsY ■

MR. SPEAKER: No allegation
has been made against you. You 
please take your seat.

.. .{Interrupnons)...

MR. SPEAKER: 
seated.

You please be

...(Irnerruptiom,)...

SHRI MADAN LAL KHURANA: 
La<it week you gave him time and be 
said.. .{trHoruptions)...

MR. SPEAKER: 1 have already
told him. You need not tay  asy- 
tfcing. Those words vwrie trot p u d  
by h in . In fact you ai«
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those words to his mouth. I'here is
no question of privilege. This is
his opinion and not mine. I have 
not allowed him t»-raise a question of 
privildge.

.. Xlnterruptiohsi..

MR. SPEAKER: Khurana Saheb. 
you please take your seat. You may 
ask Shri Advani.

...{Interruptions^...

[Ert^isk}

MR. SPEAKER: Mr. Khurana,
please resume your seat. Mr. Som- 
nath Chatterjee.

ilnterruptiaas)

PROF. SAIF-UD-DIN SOZ. 
speeches are with me.

His

SHRI SOMNATH CHATTER-
JEE: Sir. there is a Sainik school
in Bhubaneshwar under the Ministry 
of Defence. Two teachers of that 
Sainik school were dismissed in 1988 
by the previous Government on the 
ground that they had held a May Day 
Rally one kilometre away from the 
school building. The rally was ad-
dressed by a political leader. Sir, on 
this plea, the teachers have been dis-
miss^. Even the son of one of the 
teachers, Mr. J. N. Sahu who was 
studying in that Sainik school was 
removed from there. He was not 
allowed any facilities of studying. 
This was the draconian method of 
functioning of Mr. H.K.L. Bhagat’s 
Government. We had made a repre-
sentation earlier. Sometimes he 
thought that he was the Prime Minis-
ter also. (Interruptions)

SHRI H. K. L. BHAGAT (East 
Delhi): I must thank you for re-
membering me.

SHRI SOMNATH CHATTER- 
JBE: How can I forget you? T
hope that you will always be at my 

. «r. this is a very serious 
matter. The right to hold a meeting
24-5tSS/ND/^l

or a demonstration is a Fundammta] 
Right of the citizens of Ai» country. 
Two teachers have been treated in an 
arbitrary draconian manner. I it- 
quest the present Government to look 
into the matter immediately. We 
had alieady brought it to the notice 
of the Government. I request the 
hon. Prime Minister, Mr. l)paidra, 
Mr. Gujral. Mr. Mufti Saheb. Mr. 
Goswami and everybody that immecU- 
ate steps should be taken to rest<ne 
them to service. There was no allega-
tion of moral turpitude; there was no 
allegation that they were not teaching 
properly. Only the allegation is that 
they held a May Day rally one km. 
away from the school building, for 
which this type of orders were made. 
I want diat this should be rectified 
and they should be immediately re-
stored in service.

tTranslatkm]

MR. SPEAKER: Umaji. yoo have 
given notice to speak on Mandal 
Commission.

KUMARI UMA BHARATI (Kha- 
juraho): Sir. I have given a notice
to speak in response to the statement 
made by the Prime ^̂ n̂lstcr yesterday 
in resp^t of Mandal Commission- 
The reference of Arya and Dravida 
made by him during the course of his 
speech is not a healthjr sign for the 
future of the country. ...(Jnterrup^ 

^o n s)... The way he put it that how 
the Dravida’s were crushed and since 
then they have not been able to rise 
till date, it does not look nice that a 
person sitting on the Chair trf the 
Wme Mmistet makes such uttrances 
and which may give boost to separa  ̂
tist forces in the country. It is not 
jî stified on the part of the Prime 
Minister to state in the House that 
people belonging to backward coA- 
mtmi^ should come to the street to 
fight for their self nspect...(Intern^ 
tions)...

SHRI JANARDAN YADAV 
(Godda): Mr. Sp«»ker. Sir. five
villages namely Simaria, Ohattiawffi. 
Neema, Tbtaria and C%bota TettilB
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/anardan Yadav]
having a total population of six 
thousand have fallen under the Lal- 
matia Colliery Project.

, They have been given neither com- 
pensstion for their land nor employ-
ment. They are forced to live in the 
project atea, due to which they are 
«ubjected to health hazard. I would 
Ijî e-to submit that steps be taken to 
provide employment for them.
' liUMARI MAYAWATI (Bijnore): 
Mr. Speaker. Sir, through you. 1 
would like to draw the attention of 
tKe Mouse and the Government in 
pafticular, towards the condition of 
women which constitute fifty per cent 
(rf flhe total p<^lation of the coun^. 
Today, is the last day of this sessicm 
and eight or nine days ago our col-
league Smt. Geeta Mukherjee raised 
a discussion under Rule 193 regard-
ing atrocities on women but this dis-
cussion was not ccmcluded and there-
by nothing worthwhile couW be achie-
ved. Consequently I am to say with 
deep regret that the opposed and de-
pressed women living in every nook 
and comer of the country are the 
victims of injustices and atrocities. 
An ekvcn year old girl was molested 
in at a place named Sikandararahu in 
Aligarh district, due to which situa-
tion in the said area continues to be 
tense. Mr. Speaker. Sir, on one hand, 
tile Government is passing Bills with 
a view to safeguarding the interest of 
the women and on the other an im-
portant subject in regard to atrocities 
on women being discussed 
Rule 193 is yet to be ccmclud- 
ed. I would like to know why this 
it being kept pending? Today, is 
liie last day of the session and the 
Home Minister and for that matter, 
die Government of India is shirking 
from tbeir responsibiHty. Mr. Spea-
ker, Sif. it is 3 O’CtoA now but it 
is my earnest request to you that if 
matters pertahiing to women are IdTt 
hidf way like this. I understand that 
women will 'Certainly raise their vnrice 
ta attain their rights. Therefore, 

thoiild pay due attention to this.

14.50 bra.
RULING BY HON. SPEAKER

Re. Questioii of PrivflegT

[Bnglish]

MR. SPEAKER: Sarvashri P.R. 
Kumaramangalam, Harish Rawat 
and Dinesh Singh, MPs gave separate 
notices of question of privilege on 
20th August. 1990 against the Minis-
ter of Information and Broadcasting 
(Shri P. Upendra) alleging that the 
Minister misled the House on 17^ 
August. 1990 and thereby committed 
a breach of privilege and contnnpt 
of the House. The members alleg^ 
that in spite of an assurance given 
in the House on 17th August. 1990 
by the Minister of Information and 
Broadcasting that the Doordarshan 
programme ‘Khula Manch’ scheduled 
for telecast on 19th August, 1990 
featuring the Minister of Railways 
(Shri George Fernandes) will not be 
censored, the programme telecast by 
Doordarshan on 19th August. 1990 
was’ censored. The members contended 
that the Minister’s assurance in the 
House on 17th August. 1990, there-
fore, amounted to a breach of privi-
lege as the Minister had misled the 
House. Shri Dinesh Singh also sought 
to raise the matter in the House t)n 
20th August. 1990 and stated that the 
programme was censored inasmuch as 
certain questions asked by a jouma- 
list-participant of the programme 
were deleted and kept out of the 
programme.

The Minister of Information and 
Broadcastfaig (Stori P. Upendra). while 
clarifying the position had stated inter 
alia as follows:—

“I did assure him dmt there 
would not be any censoring. I 
stand by that statement. Buli there 
is a difference between censoring 
and editing. Sir. when tills pro-
gramme was started, certain 
parameters were discussed and it 
was d e d ^  fliat this will be a 
pn^ramme in which the Minit*


